
IN THE central AD NISTR aT IUE TRIBUNAL

PRINCIPAL BENCH

NEU DELHI,

(P

CP»19 2/95 Date of decision 4.9.95
OA-234/89
MA-21 62/95

Hon'ble Shri N, U, Krishnan, Mice Chai rman( a)
Hon*bie Snt.Lakshmi Suaminat han# Member (0)

I.Shri K, M, Agr ahari»
S»R#E#0®>
Directorate of Employment,
2~ Battery Lane , Delhi, n

• .... Petitio ner

(By Advocate Shri R,P, Sharma )

Versus

1, Shri P. P.Chauhan,
Chief Secretary,
Govt.of N. C.T. of Delhi,
5-Sham Math Marg,
Delhi.

2. Shri H.D. Birdl, f *;
Secret ary (Employment ), '
2- Battery Lane,
Delhi.

.3, Smt.^lanju Karmeahu, :
A.D.(57G/EMI),
nou posted as Assistant director
Employment Exchange,
Directorate of Employment,
2~Battery Lane, Delhi.

.. • • Respondent s

ORDER (ORAL)

(Hon'ble shri N. V, Krishnan, Vice Chairman(A)

Ue have heard him. The contempt alleged is
in respect of the qrder dated 15-9-93 uhich .directs

the respondents to consider the r©presentation of

the applicant and pass a speaking order u/ithin three

months from the date of its receipt. Admittedly the
order is required to be passed on or before 21.12.93.
The contempt application is filed only on 29-8-1995,

Learned counsel for the applicant states that Mft

2162/95 has been filed for condonation of delay in
contempt matter there is no provision for filing the
MA. Accordingly, the MA-2162 is dismissed.
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In the circunnstances, learned counsel seeks

permission to uithdrauthe contempt petition uith

liberty to pursue other available remedies. Permission

is granted. Petition is dismissed as withdrawn on

the aboue termSe f /l ^

( Smt, Laksh^i Suaminathan) ( N, V, Krishnan )

Member ( 3) Vice Chairman( A)
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